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13.2. 	 Heard the iern1 rrninql ft-Ir +h 

petitioner on M.A.88/98. This Misc. 	 i 

Application has arisen out of O.A.898/97 

which was disposed of on the date of 

admission in order dated 18.12.199 by gi 

a direction to Respondent No.3 to conside 1 
the Case of the applicant Mt alona with 

his representation dated 11.9.1997 for the 
post of EDMCcumPacker of Njmashj Sub- 	8f7  
Office along with others. It was also orderfPW7Tt&-
ed that the experiee gained by the 

applicant may be taken into consideration 
at the time of selection. 	

aQJ) c& In the present Misc.Application it 

has been submitted by the applicant that 
inspite of the above order Res.3 has taken 

no Steps to fill up the post of EDMC-cum 

Packer, Njrnasahj Sub-Office within the last 
one year. In view of this he has prred 

for a direction to Respondents to fill up 

the said post of EDMC_CUMJPacker, Nimasahi. 

H.O. through prcer selection within a 

stipulated period. It is submitted by the 

learned counsel for the petitioner that a 

a matter of practice tn this Tribunal 

several M.As on a disposed of matter has 

been entertained by the Tribunal even 2/3 

years after the disposal of the O.A. It is 

also submitted by him that in order passe4 

in O.A.199/96 the Tribunal has dealth with 

on the question where successive MAs can 
be filed. 

Under Rule 24 of the C.A.T(Procedur 
Rules, the Tribunal is authorised to make 
such orders or give such direction as may 
be necessary to give effect to its order 

to prevent abuse of his process or to 
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secure the ends of justice. From the above 

it is clear that under Rule 24 of the C.k.T.  

(rocedure) Rules action Can be taken 

only for implienting the order passed br 	4 

the Tribunal. In the original order dated 	 to 	J2 
 

13.12.1997 the Tribunal did not issue any 

direction to fill up the post of EL)MC_cumj 

Packer within a stipulated period. 	i 
We have heard the learned counsel 

for the petitioner and we find that the 

submissions made by the learned counsel 

for the applicant regarding the practice 

in the Tribunal are not relevant to the 

facts at issue in M.A.88/98.!the present 
prayer made in M.A. 88/9 8esbed the 
order passed on 18.12.1998because in 

order dated 18.12.1996 no time limit was 

fixed for filling up of the post whereas 

in the M.A. the prayer is for fixing such 

a time limit. In view of this we hold that 
the M.A. is .  t maintainable under Rule 4 

of the C.A.2. (Procedure)Rules and hence jt 
is rejected. 
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